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and Co. Ltd. (Acquisition and Trins-
fer of Shares) Bill
matters connected therewith or inei-
dental thereto, be taken into consi-
deration.”

The motwn was adopted,
MR, CHAIRMAN: Now, we take
up clauses 2 to 6. There are no

amendments to Clauses 2 to 6. I shall
put them all to the vote of the House

MR, CHAIRMAN: The question 1s.
“That Clauses 2 to 6 stand part of
the Bull.”
The motion was adopted,

Clauses 2 to 6 were added to the Bill.

MR, CHAIRMAN: We come to
clause 7, There 18 an amendment

DR RAMJI SINGH: After the speech
of the hon Minister I am convinced,
I do not want tg move my amend-
ment,

MR. CHAIRMAN. The question js*

“That Clauses 7, 8 and ® stand
part of the Bill"”

The motion was adopted,

Clanuses 7, 8 and 9 were added 1o the
Bull,

MR CHAIRMAN. There 15 &n
amendment to insert new clause 9A.

DR, RAMJI SINGH: Ip the same
spmt, after the hon, Minister's ex-
planation I am not moving this amend.
ment and also my amendment to
clause 14.

MR CHAIRMAN: The question is:

“That clauses 10 to 84, the Sche-
dule, Clause 1, the Enacting For-
mula, the Preamble and the Title
stand part of the Bill”

The motion was adopted,

Clauses 10 to 34, the Schedule, Clause
1, the Bnacting Formuls, the Presmble
and the Title were added to the Bull.

SHRI H. N. BAHUGUNA: I beg
to move:

Co, (Acquisition of Shares) Amat. Bill

“That the Bill be passed”.

I want to adg one sentence, A refe-
rence was made to IDPL, its perfor-
mance, When IDPL took over thix
management, production in this com-
pany was Rs, 154 lakhs; jn 1076-77 it
has been Rs. 388.75 lakhs, with the
same set of workers ang the game get
of equipment. I must put on record
my appreciation of what has been
done by them. With these words, I
commend that the Bi] be passed.

MR. CHAIRMAN: The question 1s:
“That the Bill be passed.”
The motion was adopted,

17 54 hrs,

INDIAN IRON AND STEEL COM-
PANY (ACQUISITION OF SHARES)
AMENDMENT BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): 1t
18 a similar case of a sick mill ;n West
Bengal (Interruptions) —It 15 not
part of the general gsickness of West
Bengal. I beg to move:

“That the Bil] to amend the Indian
Iron and Steel Company (Acquin-
tion of Shares) Act, 1878, be taken

into consideration.”

Except the arguments already pre-
ferred by my colleague in the case of
another company, all I have to say 18
that thus company hag been taken
over by the Government of India,
funds have been given to the Com-
missroner for disbursement to the
shareholders. There are some diffi-
culties about the nomenclaiure of the
shareholderg because some share-
holders have gone to the Stock Ex-
change and until and unless the
Government truly acquires the shares
and have them transferred in their
hame, we cannot make it a subsidiary
of the Steel Authority of India
Limited. This ;3 a very small minor
modification, a technica] Bil. There
are two or three amendments,



338 Indian tron

MR, CHAIRMAN: When it comes

to amendments, you cap explun,

Shri Veyaitar Ravl

SHRI VAYALAR RAVI (Chirayin-

kil): It they want to pass the Bill

today, I am prepared to give up my

:hhttomkonlt.

‘MR. CHAIRMAN: The question is:
“That the Bill to amend the Indian
Iron and Btee]l Company (.

Acquisi-
tion of Shares) Act, 1876, be taken
into consideration.”

The motion was adopted,
MR. CHATRMAN: We will take
up the clauses,
Clagse 2- -(Amendment of section 2)

MR, CHAIRMAN: Is Shri Chatur-
vedj moving his amendment No, 1?7

SHR] SHAMBHU NATH CHATUR-
VEDI (Agra): Yes,

SHRI BLU PATNAIK: I am
mogepting it.
Amendment made:

Page 23—

(i) lines 3 and 4—
omit “which was executed
before the appainted day”
(L) line 4—
after “instrument” insert—
“ duly executed” (1)

(Shri Shambhu Nath Chaturvedi)
MR. CHATRMAN: The question js:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 3, as amended, was edded to
the Bill

Clanng 3— (Amendment of Section 7)

SHRI BHAMBHU NATH CHATUR-
VEDI: 1 beg to move:

Page 2, line 10—
for “30th day of November”

substitute—
“31st dey of December” (3)

NOVEMBER.

December” instead of “88th Novem-
ber”. I would like to point out that
as it is they get 30 days’ more as
gmce period. So, actually 30th

MR. CHAIRMAN: Has he the leave
of the House to withdraw his amend-
ment No, 27

HON. MEMBERS: Yes.
Amendment No. 2 was, by leave,
withdrawn,

The motion was adopted,
Clause 3 was added to the Bill
Clauses 4 and § were added to the Bull.
MR. CHAIRMAN: The question is:

“That Clause 1, Enpcting Formula
and the Title stanc part of the BilL”

The motion was adopted,

Clause 1, the Formulg and
the Title were added to the Bill.

SHRI BUJU'PATNAIK: I beg to
muove:

“That the Bill, s=s smended, be
passed.”

MR, CHAIRMAN: The question ia:

“That the Bill, as amended, be
paswed "

The motion was adapted,



